
 
CENTRAL ELECTRICITY REGULATORY COMMISSION (CERC) 

3rd & 4th Floor, Chanderlok Building, 36, Janpath, New Delhi – 110 001 
Tel: 23753915 / Fax : 23753920 

 

Ref: Tariff Petition No. 283/GT/2014                                                    Dated: 17.9.2015  
 
 

NOTICE OF HEARING 
 

Sub: Petition No.283/GT/2014-Approval of tariff of Kahalagaon STPS-
Stage-II of NTPC for the period 2014-19 

 
Ref: Writ Petition No.1641 of 2014 (NTPC-v- CERC) filed by NTPC 
before the Hon’ble High Court of Delhi 

   ----------------------------------------------------------- 
 

 The Hon’ble High Court of Delhi in order dated 7.9.2015 in C.M.No.6643/2015 in 
Writ Petition No.1641/2014 (filed by NTPC challenging the vires of some of the 
provisions of the CERC (Terms and Conditions of Tariff ) Regulations, 2014  (‘’the 2014 
Tariff Regulations’’) has directed as under: 
 

 ‘’13. In the light of the voluminous material produced by both the parties to 
substantiate their respective contentions, it appears to us that the question as 
to at what stage the samples have to be collected for measurement of GCV of 
coal on ‘as received’ basis is a highly technical issue which needs to be 
considered, in the first instance, by the expert body like the Central 
Commission. 
 
14. Therefore, we deem it appropriate to direct the Commission to decide, in 
the first instance, the claim of the petitioner that even as per the measurement 
of GCV of coal on ‘as received’ basis, the samples are to be taken after 
secondary crusher only. 
 
15. Accordingly, without expressing any opinion on merits of the case, 
particularly, the rival submissions made by the parties with regard to the stage 
of collection of samples for measurement of GCV of coal on ‘as received’ 
basis, the application is disposed of with a direction to the Central Commission 
to decide the issue i.e. the stage at which the GCV of coal has to be measured 
on ‘as received’ basis and pass an appropriate order within four weeks from 
today. 
 
16. The petitioner is at liberty to place before the Central Commission the 
relevant material to substantiate its plea that the collection of samples for 
measurement of GCV of coal shall be only after the secondary crusher stage 



within coal shall be only after the secondary crusher stage within one week 
from today.  The application is, accordingly, disposed of.”  

 

2. In terms of the above order, NTPC by affidavit dated 14.9.2015 has placed on 
record its submissions in Petition No. 283/GT/2014. A scanned copy of the affidavit 
containing the submissions made by NTPC is attached with this notice.  
 
3. The hearing of the matter regarding the stage of measurement of GCV of coal on 
‘äs received’ basis as per the directions of the Hon’ble High Court is fixed for hearing 
before the Commission on 24.9.2015. Notices are hereby issued to the beneficiaries of 
the thermal coal based generating stations of NTPC and other generating companies 
whose tariff is subject to determination in accordance with the 2014 Tariff Regulations, 
to participate in the proceedings and present their views on the issue. It is clarified that 
since the order in the matter is required to be issued within four weeks (i.e by 
5.10.2015), no request for adjournment of the hearing, on any ground whatsoever, shall 
be entertained.     
 

 
 

Sd-  

(Shubha Sarma )  
Secretary 
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